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Applicant(s) 

4 . 	
Ad"ocates for the applicant(s) 

Aduocates for the Respondent(s) 

Off ice Notes 	 D 	 Oau  

	

I 	 I 

Mr M.Charlda for the applicant 
( 	 List for consideration of 

	

I 	

: 

admission on 21.8.96. 

mekmr- 
9&e 	 pg 
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-? e4i 	26 
21-'8-'96 	Learned counsel Mr.B.Bac 

for the applicant • Mr.J • L. bark 

c1tL 	 ,a 	 for the respondents. 

	

I-- -'— 	
Heard Mr,Barooah for the 

" 	 appLicant. Application is admitt 
: Written statement within 6 weeks. 

d& 	" 	 List for written statement -. 
' and further order on 27-9-96* 

been stated by Mr.Bar-' 

ooah 

ep 	
:ta:::a1: of this 

A 	MrNv 
 

	

TO ISO, 
	ximately Rs. 4200/. out of DCR. 
Pendency of this application m 

1 shall not be a bar for the respon- 
dents to kkz pay the balance of the 

lm 
1 	 Member 

9  
$4 	 i 

. 	t. 
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7 	 27.9.96 
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21.11.96 

.ØOL tAJ( çQJtNLJ e 

Learned counsel Mr M. Chanda for the 

applicant. Learned counsel Mr J.L. Sarkar for the 

respondents. No written statement has been submitted. 

Requisites have been filed by Mr Chanda on 26.9.96. 

The same may be served on the respondents. 

List for written statement and further 

orders on 21.11.96. 

h, 
Member 

Mr. M.Chanda for the applicant. 

None for the respondents. 

Written 	statement 	has notbeen 

submitted. 

4- 

JL 

pcQt 	N+ 

t 

List for haring on 30.12.1996. In the 

meantime the respondents may submit witten 

statement with copy to the counsel of the 

applicant. 

Memlier 

trd 	 - 

30.12.96 	 Learned counsel Mr J.L. Sarkar for 

the respondents. Mr A. Ahmed submits for 

adjournment on behalf of Mr M. Chanda, learned 

counsel for the applicant, on account of 

personal difficulties. Written statement has 

not been submitted. 

List for hearing on 24.1.1997. In 

respondents may file written 
statement with copy to the applicant. 

C 

	 k, 
Member. 
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20.6.97 
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Lest over. List on 20.6.97 for 

hearing. 

Vice - Chairman 

Mr M. Chanda, learned counsel for the 

applicant, submits that he needs some instructions 

in this case as the Railway Administration 

is giving a proposal for recalculation. 

Let this case be listed on 1.8.97. i 

' I  
Vice-Chairman 
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O.A. No. 161 of 1996 

• 	.. 
10.2.97 	Let this case be listed on 14.2.1997. 

I,- - 

I 	- 

Øyb 	.ci' e-a-- 

nkm 

14.2.97 

Vice Chairman 

p. 	 4 

On the prayer of Mr. J.L.Sarkar, Railway 

counsel 2 weeks time is granted to file 

written statement as last chance. 

List on 28.2.1997. 

( 
Vice-Chairman 

Ov- 

28.2.97 

4 
AJo-2 3 

pg - 
14.3 .97 

Adjourned to 14.3.1997. 

Vice- airman 

Written statement has not yet been 

filed. Mr. Sarkar prays for further extension 

of time. Several adjournments have been given. 

I am not inclined to grant any further time. 

List on 25.4.1997 for hearing. 

., 
Vice-Chairman. 

trd 
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26-9-97 	On the praye' of Mr,J,L 

Sarkar learned Railway counsel y' 	LLL 

	

/ 	this case is adjourned till 

19th Lecember 1997. 

Vice-Chairman 

4;  

20.2.98 	• It is reported that Mr M. Chanda's 

i 	 son is seriously ill, and therefore, 
• 	 j1i 

he is not in a position to attend 

/ 	 court today. For the ends of jusitce 

' 	 the case is adjourned till 15.5.98. 

Vice-Chairman 

	

nkm 	' 	• 

•• 	•' 	 ' 	 ' 	 . 

( c f t 

* 	H 

	

17.798 	 Heard in part. Let this case be 

listed on 7.8.98 for further hearing. 

• 	 Vice Chairman 
• • 	 •, nkm 
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.A. No. 161 of 1996 

£- 1- 	7.8.98 On the prayer of Mr. B.K.Sharma on 
behalf. of Mr. J.L.Sarkar, Railay 
Advocate the case is adjournd till 
28.8.98. Mr. M.Chanda, counsel for the 
applicant has no objection. 

List on 28.8.98. 

rA 
-c 	Th- 

trd 

Vice-Chairman 

, 1 
ft. 	

:- 

	

2 	- 

23.10.98 
	

On the prayer made on behalf of 

Mr J.L. Sarkar, learned Railway Counsel 

this case is adjourned till 13.11.98. 

S  Vice-Chairmarn 

nkm 

13.11.98 

A . ~ 

Mr M.Chanda,learned counsel for the 
applicant prays for two weeks time to 

recejve instructIon. Mr J.L.Sarkar, 

learned Railway counsel has no objectior. 

List on 11.12.1998. 

4ian 

trd 
11-12-98 	There is no representation. 

Case is adjourned to 15-1-98 for hearing. 

By Order 



O.A.No.161/96 

.;Notc of. the Registcy 
. . 

Date ( 	Order of' the TribünaF' 
- 

.0' 

i 

i 

15.1.99 

nkm 

2 - 1-99 

nkm 

5.2.99 

There is no representation. Let 

this case be listed on 22.1.99. 

Vice-Chairman 

On the prayer of counsel for the 

parties case Is adjourned to 5-2-99. 

vice_Chairman 

On the prayer of Mr M. Chanda, 

learned counsel for the applicant, this 

case is adjourned till 26.2.99: 

Vice-Chairman 

77 
nkm 

/ (c 
çiev 	 2J 	 7L 
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LJ 'C 	2-6. 9 

the, prayer of Mr.M.Chanda,, 

learned counsel for the applicant case 

is adjourned to 9-4-99. 

VjceChajrman 

On the prayer of Mr J.L.Sarkar, 

learned Railway counsel the case is 
adjourned to 7 .5 • 99 for hearing. 

Vice_Chal rrnan 



O.A.16l/96 

Notes ote.Regitry 	1:: Date 

7.5.99 

- 

Order of'th6 tibina' 

On the prayer of Mr. J.L.Sarkr, 

learned Railway Standaing counsel th? case is 

adjourned till 28.5.99. 

LiSt it on 28.5.99 for hearin. 

- 

Ü.Q.QJ 
•c9/&- 

/L Cq" 	•, 
tt 

£ 

- 

0 

trd 

169  

26.7.9 9 Heard the learned counsel for the 

parties. Hearing concluded.: Judgment 

delivered in open court, kept in 

separate sheets. The application is 

disposed ofL No order as to corts. 

Vice-Chairman - 

nkm I 

:• 
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2851999 
DATE OFDECISION...... 

Shri Ardhendu Sekhar Das 	 . (PETITIONER(S) 

Mr M. Chanda DVOCATE FOR THE. 

The Union of India and others RESPONDENT(S) 

•.Mr. PPVOCATE FOR THE 
RESPONDENTS 

THE HONBLE 	MR JdSTICED.N. BARUAH, VICE-CHAIiR:MAN ..: 

THE HONBLE 	MRG.L. SANGLYINE1 ADMINISTRATIVE MEMBER 

ii 	Whether P epotirs of i(ca:i 	aperi niay be allowed to 
see the Judqmnt 7 

2 	To be referre 	to thRepbrter or not ? . 

Whether their Lodships wish to •see the fair copy. of the 
judgment ? 

Whetner tfle Jug- ent is to be 	ircu1ated to th 	9thfer 
Benthes P 

Judgment delivered by Iion 1 ble 	Vice-Chaiman 

• 	 : 	 •.. 
:• 

;J 

1. 	 .. 

•0 



• INTHE CENTRAL ADMINISTRATIVE. TRIBUNAL 
GUWAHATTI BENCH 

Original AppLication No.161 of 1996 	 S  

Date of decision: Thisthe28th day of May 1999 

The Hon'ble Mr Justice D.N. Baruah, Vice-Chairman 

Shri Ardhendu Sekhar Das, 
Ex-Chief Commercial Inspectçr, Grade-I, 
N.E. Railway, Guwahati. 	 .. • .. . Applicant 

By Advocate Mr M.Chanda 	 . 

- versus - 

The Union of India, through the 
General Manager, 
N.F. Railway, 	 . 
Maligaoñ, Guwahati. 
The D.R.M. •(P), 
N.E. Railway; Lumding, 
Nagaon, Assam. 

3 The Chief Personnel Officer, 
N.F. Railway, Maligaon, 
Guwahati 	 Respondents 

By Advocate Mr J.L. Sarkar, Railway Counsel. 

ORDER. 	S  

BARUAH.J. (V.C.) 

This application has been filed challenging the 

action of the respondents and claiming.certain pensionary 

benefits like gratuity. The applicant attained th.e age of 

superannuation on 28.2.1995. After his retirement on 

superannuation he was not given, full pensionary benefits. 

Hence the present application.  

2. '. Heard Mr M. 	Chanda, 	learned ,counsel for 'the 

applicant and. Mr. J.L. 'Sarkar, learned' Railway Standing 

' Counsel. Mr Sarka-r submits that the Railway AdminIstration 

shall make• a fresh calculation as per - rule and make, the 
- 	 ' 



H 2: 

payment due to the applicant.. He also Submits that if 

certain amount is found to be recoverable 'that shall also 

be re-áovered. Mr Chanda submits that only R's.43,000/- was 

paid to the 'applicant leaving a sum of Rs.10,251 'which 

is entitled under the rule. 	' 

On hearing the counsel for the parties I feel it 

will be expedient if the matter is sent back to the Railway 

Administration to recalculate the amount due' to' the 

applicant as per rule and after recalculation the 

authority shall make the payment if due at an early date. 

This must be done. as ' early as possible at any rate within 

a period of two months from the date of receipt of this 

order.  

' Mr Chanda further submits that the applicant is 

entitled to- interest for nOn-payment of the amount which 

was due to the applicant long 'back. I leave it to , the 

Railway Administration to consider as to whether interest - 

should be paid to the applicant. While èonsidering this 

aspect of the matter the respondents shall take into 

consideration of the decision.ôf the Apex Court 	garding  

payment of interest decided in the case of R. Kapnr .vs-

Director of Inspection (Printing & Publication) Inconie Thx 

and Another, reported in 1994(6) SCC 589 and i'n'the. caé:of 

Stateof Keralà -vs- M. Padmanavan Nair reported in 1985(1) 

scc 429. Mr Chanda'further submits that the, applicant may 

be gIven a personal hearing by the respondents before 

'taking 	any 	decision. 	He 	may 	also 	file 	a ' 'fresh 

representation 'giving details of his grievances and the 

respondents shall also dispose of the representation ofthe, 

applicant, if filed within a period of. to months from the 

date of recei,pt of the order, by a reasoned order. Howver, 

if the applicant is 'still aggrieved by the decision 'of the 

Railway 	.. 

p 
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Railway Administration he may approach the appropriate 

authority. 

5, 	With the above direction the application is disposed. 	* 

of. Considering the facts and circumstances of the case, 

however, make no order as to costs. 

D. N. BARUAH ) 
VICE-CHAIRMAN 

* 

3 

01 
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IN THE CENTRAL ADMINISTRATIVE TR'IBtJ$I4 

GUWAHATI BENCH 	 * ì 

\n Application under Section 19 of th'4inistrative 

\ 	Tribunals Act, 1985. 

\ 
All 

O.A. 	. 	 ~_Z,/96 
454  

Sri Ardhendu Sekhar Das 

-versus- 

• 	 S 	 Union of India & Ors. 

I N D E X 

S1. No. 	Annexure 	Particulars 	 Page No, 

1 	 - 	 Application 	 1-10 

2 	 - 	 Verification 	 11 

3. 	 1 	Calculation sheet for 	 •1 
pension at. 17.2.95 

4 	• 	 2 	Calculation sheet for ,  
pension dt. 2.6.95 

5 
5 	

3 	Representation dt.6.3.95 

Date 

Filed by : 

Advocate 

! 
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1. 	Particulars of the Applidánt 

Sri Ardheridu Sekhar IDas, 

Ex-Chief Commercial Inspector,Grade -I 

N.F. Railway, 

Son of late Haran Chandra Pas 

P.O. Ulubari, Behind Hotel Shiva' 

Mukti Jujaroo. Path., / 

uwahati-781007 	 .'..... 	2cant 

	

• 2. 	Particulars of the Respondents. 

1. 'Union of India 

through General Manager, 

N.E. Railway, 

Maligaon, 

Guwahati-781011 

2 0  D.F.M. (p), 

N.F. Railway 

• 	 P.O. Lumding, 

District_Nagaon, 

Assam 

3. Chief Personnel Officer, 

• 	 ' 	 N.P.Railway, 

Naligaon, 

Guwahatj 	 ....... Respondents 

Contd. . .P/2 

OLk4tc4 	kJtrL 
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3. 

Particulars for which tb'application is made. 

This application is made for non-payment of 

DCRG, Honorarium, Packing Allowance on superannuation 

from service and also for refixation of pensionary 

benefits. 

Limitation 

•The.applicant begs to state that this appliàation 

is filed within the prescribed limitation period under 

Section 21 of the Administrative Tribunals,Act, 1985. 

Jurisdiction of the Tribunal 

The applicant declares that the subject matter 

of the application is within the jurisdiction of this 

Hon'ble Tribunal. 

Facts of the case 

6.1 That the applicant is a citizen of India as such 

he is entitled to all the rights and privileges guaranted 

by the Constitution of India. The applicant retired from 

Railway service as Chief Commercial Inspector, Grade I 

on 28.2.1995 on superannuation. 

6.2 That the applicant initially appointed as Junior 

Clerk in the month of March 1957, the applicant thereafter 

continued in service and served the N.F. Railway in 

different capacities and finally he was promoted to the 

post of Chief Commercial Inspector, Grade I in the pay 

Contd,..,P/4 

JLJ4t 
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scale of Rs. 2375-3500 with effect from 17.7.1994.There- 

- 	after the applicant retires on supeEannuatjon from 

Railway service in the Grade of Chief Commercial 

Inspector on superannuation on 28.2.95. The applicant 

had submitted all required pension papers immediately 

before his retirement as per instructions of the Railway  

authorities: i.e. D.R.M (p), Lumding. However the Railway 

authorities cleared up all the retirement benefits except 

D.C.R.G. However the applicant approached on different 

occasions to the concerned authorities of the Railway 

personally for payment of D.C.R.G. but the authorities 

of the Railway did not take any initiative for timely 

payment of D.C.R.G. as a result, the applicant is facing 

acute financial hardship due to non-receipt of D.C.R.G. 

on superannuation. The applicant also personally visited the 

office of the D.R.M. (P), Lumding on a number of occasions 

and requested for early payment of D.C.RIG. which is 

amounting to Rs. 53 0 000/-. 

In this connection it may be stated that 

the applicant has got no other alternative source of income 

and he has got two Sons who are prosecuting their final 

year MBBS Course under bilchar  Medical College and in 

this connection it may also be stated that the only 

daughter of the applicant also prosecuting her AIME course 

at Guwahati in the Institute of Engineers. Therefore the 

applicant facing a lot of troubles to maintain the Ex± 

kXXKzxMf educational expenditures for his children immedia-

tely after his retirement from railway service. but the 

railway authorities although assured him verbally on number 

14 YOUU411- (/kU 
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of occasions but have not taken any action as regard 

payment of DCRG on superannuation to the applicant and 

as a result the applicant had to borrow loan from his 

relatives and friends to maintain the educational 

expenditure and other expenditures. 

6.3 	 That the applicant further begs to state 

that on 17.2.95 the D.R.M, (P) had shown a calculation to 

the applicant as regard the pensionary benefits where 

the personal pay of the applicant was not taken into 

consideration while fixing the penslonary benefit and 

therefore the applicant submitted a representation addressed 

to D.R.M. (P), Luinding requesting h1to compute the 

personal pay into pension calculation and also requested 

to issue a revised pension calculation. However the revised 

calct1atjon sheet of pensionary benefit was issued on 

2 • 6,95 in favour of the present applicant. But surprisingly. 

although the pension is granted to the applicant but the 

DCRG amount was not revised and released till date in 

favour of the applicant although the applicant repeatedly 

approached the concerned railway authorities and also 

visited the office of the D.LM. (P), Lumding but to no 

result. 

A copy of the Ist.calculatjon sheet dated 

17.2.95 and the subsequent calculation sheet dated 2.6.95 

are annexed as Annexure 1 and 2 repectjv, 

6.4 	 That your applicant begs to state that the 

amoung due to the applicant to the applicant as honorarium 

has not yet been paid to the applicant even after one year 

of retirement on superannuation. The honorarium amounting 

Jfvt' 



to Rs. 1400 is due to the applicant. The applicant also 

entitled to Packing Allowance on his retirement on 

superannuation as due and admissible but the same has not 

been paid to the applicant. Therefore it appears that the 

policy adopted by the respondents as regard payment of 

DCRG, as well as Packing Allowance and Honorarium which 

is due and admissible to the applicant is discriminatory 

and violative of Article 14 of the Constitution of Idi 

arid there is not valid.ground for withholding the DCRG 

Packing Allowance and Honorarium to the applicant. Therefore 

respondents are liable to pay interest at the rate of 

18% per annum to the applicant on the due amount, 

6.5 	That the applicant repeatedly approached to 

the authorities for payment of DCRG amount but the 

respondents did not take any action as regard payment of 

the same as a result the applicant incurred financial loss 

which he could have earned if the same ould have paid 

in time therefore the resporxents are liable to pay interest 

as well as costs of the case as the applicant under such 

compelling circumstanced stated above has approached this 

Hon'ble Tribunal for immediate redressal of his grievances. 

6.6 	That the applicant begs to state that he also 

incurring loss of Rs, 1/- due to wrong calculation and 

fixation of pensionary benefit by the railway authorities. 

In this connection it may .be stated that the personal pay 

of Rs. 30/- which was not initially taken into account for 

the purpose of pension calculation but subsequently on his 

representation the personal pay is taken into account in 

.P/7 

-'3 	 - 
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the revised calculation of pension even then there% is 

a loss of Rs. 1/- in the fixation of pension calculation. 

The 50% of Rs. 30/- of peronal pay. i.e. Rs. 15/- Neu ought 

to have been taken into accournt for the purpose of 

pension calculation but the authorities have taken wrongly 

Rs. 14/- in stead of Rs. 15% in the pension calculation. 

Therefore respondents be directed to recalculate the 

pensionary benefit of the applicant by taking into account 

the personal pay, of Rs. 15/- instead of 1. 14 and also be 

directed to pay the differences accordingly. 

6.7 . 	That your applicant submitted a representation 

dated 6.3.95 which was addressed to D.R.M. (P),, Lumdina5. 

N.F. R&ilway wherein the applicant requested for immediate 

payment of DCRG amount alongwith 18% interest and also 

claimed for recalculation of' pens ionary benefit and also - 

requested for correct fixation of •DCRG after fixation of hi 

pensionary 'benefit but the respondents did not take any 

action on the representation dated 6.3.95 submitted by the 

applicant. The appljcant is badly in need of money and 

finding no other alternative under the compelling cirduxnstance 

stated above 	 approaching this Tribunal without 

further waiting anymore,. Therefore the Hon'ble Tribunal 

be pleased to interfere so that the payment of DCRG and 

other benefits stated above may be expedited, 

6.8 	That this application is made bonafjde and for 

the ends of justice. 

Copy of the representation dated 6.3.95 is annexed 

as Annexure-3. 

Contd ... P/8 

A 	"kit 
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7. 	Reliefs sought for : 

Under the facts and circumstances stated above the 

applicant prays for the following reliefs : 

That the respondents be directed to pay the 

total amount of DCRG due and admissible to the 

applicant after making correct fixation of 

pensionary benefit taking into account the 
- 

personal pay of the applicant for pension 

- 	
fixation alongwith 18% interest on the total 

amount of DCRG due and admissibble to the 

applicant. 

That the respondents be directed to pay 

Honorarium and Packing Allowange due and 

admissible to the applicant with immediate 

effect. 

To pass any other order and ordersas deemed 

fit and proper under the facts and circumstances 

stated above. 

Costs of the case. 

The above reliefs are prayed on the following amongt 

other - 

-GROUNDS- 

1. For that there is no valid ground for withholding 

the total amount of DCRG due and admissible to 

the applicant on his retirement on superannuation. 

Contd,.p/9 
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For that the applicant retires from railway 

service on 28.2.95 on superannuation. 

For that the payment of DCRG is withheld for 

more thar a period of one year without any 

valid ground. 

For that the applicant is entitled to Honorarium 

- which is due to the applicant during his service 

not yet paid even after of his retirement on 

superannuation. 

For that the Packing Allowance due to the 

applicant as per Central Government rules on 

his retirement on superannuation. 

For that non-payment of DCRG and other retire-

ment benefits is discriminatory and the same 

is violative of Article 14 of the Constitution 

of India. 

For that the applicant Laced financial hardship 

due to non-receipt of DCRG amount in time. 

For that the applicant incurred financial loss 

as well as interest on the principal amount of 

DCRG. 	 . 

8. 	Interim relief prayed for : 

uring the pendency of the case the applicant 

prayes for the following interim relief : 

1. That the respondents be directed to pay the 

entire amount of DCRG with immediate effect 

without further delay. 

LJ/\ JJ1kfrVL 
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The above reliefs are prayed on the ground explained 

in paragr ah 7 of this Original Application. 

9. 	The applicant declares that there is no remedy 

under any rule and the Hon'ble Tribunal is the only 

remedy. 

That the applicants further declares that they 

have not filed any other application on this subject 

matter before any other Tribunal/Court. 

Details of I.P.O. 

Postal Order No. 

Date of Issue 

Issued from 

Payable at 

Detais of Index 

-1--9. 

- 	.P.O., Guwahati 

- 	G.P.O., Guwahati 

Index containing the details of documents are 

enclosed. 

List of enclosures 

As per Index. 

A-rAiv4vt L,.fkk,v 
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I, Sri Ardhendu Sekher Das, son of late Haran 

Chandra Das, P.O. Ulubari, Behind Hotel Shiva, Mukti 

Jujarh Path, aged about60 years do hereby solemnly 

affirm and declare that the statements made in this 
#1 

application are true to my knowledge and belief. 

I have not suppressed any material facts. 

And I sign this verification on this dxy the 
yk,vieA- 

day of 	1996. 

AILwcM t&kM 

Place : Guwahati 	 SIGNATURE 7i/9 
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REGD WITH A/D 

t~l  

Annexure -1 

(Payment through P.S.B) 

N. F.RAILtiAY 

No. LMG/PEN/Tfc/3447 	Office of the Divisional Accounts 
Off icer, N.F.Rly/Lumding To 	 P.O. Luindlng, Dist.Nagaon(Assam ) 
PIN 782447, 

The Manager(Linlç Branch) 
UCO Bank/Guwahatj 
(Through PA & CA0) N.F.Rly.M1. 
P.O. Ouwahati 
Djst. Karnrup 	 Rly . N.F. 

Sir, 

lam forwarding herewith Pension Payment 0rder 
No. LMG/PEN/Tfc/9447 dated 20.2.95 (both Disburser's 
Pensioner's portion) in favour of Sri Ardhendu Sekhar 
Das Ex CMI/Gr. 1/GI-ly along with tocopjes of photographs, 
specimen signature of the pensioner (Porm-lO) identification. 
marks (Form-li) Mode of payment (Form 12) and Advance 
sanction memorandum of Family Pension for credit of 
pension Ps. 1308/- Note over leaf Rs 1492 Total Rs. 2800/- 
(pees two thousand eight hundred only w.e.f. 1.3.95 and thereafter Rs. x 	(elief (%) Ps, 	x Total Ps, 	x 	) only per month in his/her S.B. 
Current Account No. through your Paying Branch at 
UCO Bank/Maligaon (Account No. 452/1 ) PS. x has been 
commuted and Rs. x shall also be cedited to his S/B 

• 	 account as C/Value x may be deducted from his/her basic 
• 	 pension Ps. 	x  

DA/As above-Details are embodied in the P.P.O. itself. 
Kindly acknowledge receipt 

YOurs faithfully 

Divisional Accounts Off iceju 
COuntersigned : 	 N.P.Rly/Lurnding. 
Designated F A & cAO/MLG, N.P. Rly. 

Copy for information to : 
1 • 	DPM (P)/Lumding/Tjnsukja 
2. 	PA & CAO/N.F.Rly./Nw 
30 	Sri/Srjmatj Ardhendu Sekhar Das, Rly.Qrs. No.58AJ, Nambari Rly. Colony. 

He/She is 'requested to appear before Paying Branch 
of the Bank on receipt of Advice from the Branch Manager,, 

4. 	Branch Manager U.B. UcoBankM1aon for informa- tion. 

He is requested to advice Pensioner in terms of Para 
8.2(1) of the scheme and credit pension in his/her 
$.B./Current Account. 

fl 
Sd/- Illegible 23.2.95 

Divisional Accounts Officer, 
N. P.Rly./Lumding. 
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4. 	Revised 	 Anriexure-2 

(Payment through P.S;B) 

REOD. 	TH A/i) 
N. F. RAILWAY 

No. LMG/PEN/Tfe/3447 

To 
The Manager (Link Branch) 
United Commercial Bank/Guwahati. 
(Through FA & CAC) 
P.O. N.F.Rly MLG. 
Dist. 

Sir, 

Office of the Divisional 
Accounts Officer, N.F.Rly./ 
Lurnding, P.O.Lumding, 
p1st. Nagaon (Ass am) 

Pin-782447 

Rly N.F. 

I am forwarding herewith Pension Payment Order No. 
LMG/PEN/TfC/3447 dtd. 25.5.95 (both Disburser 'S and 
Pensionerts portion) in favour of Sri/Srjmatj Ardhendu 
Sekhar Das Ex CMI/Gr. 1/OHY alongwith two copies of 
Photographs Specimen Signature of the pensioner (Form-lO 
identification marks (Form-li) Mode of payment (Form-12) 
and Advance sanction memorandum of Family Pension for 
credit of Pension Rs. 1322/ and Relief (%) Rs. 1653/- Total 
Rs. 2975/ (Rupees +n thousand nine hundred seventy five 
w.e.f, 1.3.95 to and thereafter Rs. 	(+) Relief (%) Rs. 	total Rs. 	only per month in his/her S.B.Ø 
Current accoujt No through your Paying Branch at Uco Bank/ 
Maligaon (Account No. 452/1) Rs. 4.00 has been. commuted and 
Rs. 502/- shall also be credited tohis S/B account as 
C/Value 440/- may be deducted from his/her basic pension 
Rs. 1322/- 

DA/AS above 
- &taiis are embodied in the P.P.o. itself

.  I'Zindly acknowledge receipt. 

Yours faithfully 

Counter signed : 	 Divisional Accounts Office, 
Designated FA & CAO/ML N.F. Riy. N.F.Rly./Lumdjng. 

Copy for information to :- 

DRM(P) Lumding/Tifls ]çj 
FA & CAO/N. F. Rly/?ILG 
Sri/Srimatj Adhendu Sekhar Das, Rly. Ons. No. 58/A 
Nambari. Rly. olony, P.O. Guwahati-j. Dist Kamrup, 
Assam. 

He/She is requested to appear before Paying Branch of 
- the Bank on receipt of Advice from the Branch Manager. 

Branch Manager UCO Bank/Maljgaon for information. 

He is requested to advice Pensioner in terms of Para 
8.2(1) of the scheme and credit pension in his/her 
S.B./Current Account. 

Sd/- Illegible 

- ­ , - 	 - 	 . 	 -~41.1- 	 +4- 
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	 - /4- 	Annexure 

To 

DPJ'I(P) LMG (F.S. Secti 
N.F.Rly. Lumding. 

Dear Sir, Ref : Pension Payment Order No. TFc/3447 dated 
20.2.95 

Revised Payment 0rder No. TFc/3447 dated 
25.5.95. 

I am to inforni you that my retirement/Death Gratuity 

admissible Rs. 52965.00 have not yet been paid to me although 

I have retired from service on 28.2.95. My two sons are 

studying MBBS and my daughter studying AMIE (Degree 

Engineering in Electronics) and I am facing financial 

hardship staying in rental house for education of my 

children. 

I am requesting you for early payment of the entire 

amount Immediately failing which I shall be compelled to 

take legal steps, clairniing 18% (Eighteen) interest on the 

entire amount payle to me from the date of retirement. 

My Pension was fixed on 20.2.95 without taking into 

consideration of my Personal Pay Rs. 30/- which was drawing 

since 1980 vide CPO/MLG No. FIXN/369/E/132/3/1(C) dated 

26.3.87 and CPO/MLG Off ice Order No. 540E/1201(T) dt. 
Maligaon 5/87 & 0ff±ce °rder No. 540E/1233(T) dt. 2.1.81 
(Revised from Rs. 15/- to Rs. 30/- on 1.1.86) 

Reved pension was fixed Rs. 1308 + Rs. 15/- PP 
Rs. 1322/- which-is not correct, it should be Rs. 1308/- + 

Rs. 15 = Rs. 1323 and the DCRG payable ,amount will more at the 
basis of Rs. 5/- (not Rs. 4/-) and subsequent commutation of 

Rs. 1/- less (Rs. 5/--4/- = Rs. 1/-) paid since 28.2.95. 

Yours faithfully, 

sd/- Ardhendu Sekhar Das 
C/o Mr. Dilip Kr. Dutta 

Roopnagar Mukti Jujaroo Path 
Behind Hotel SHIVA, Ulubari 
Guwahati_781007. 
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!HI1EXURE 

hr1 A.S.Das 2  Ex. Q4i/I/GY Rtd, on 28/2/95 

Tot&. DCRG calculated 

Rs. 53,460,O 

NO Rs. 43,a,50 

• 	Recov erY done 

 F/Eiect.. Bill 53,E0 

 Jkrr, Elect, Bill Rs, 3000, 00 

 Store debLt 

 Over payiuent of 
(L/s) 

Rs, 	272,00 

 Nonnal rent R. 	276,00 
(1.3.95 to 
30,6,95 

) 

f)Deinage rent R3?65,64 
(1.7.95 to 

30/10/95 ) 

p - 

10,251,50 

/ to 4" on 

or Dlvi. R1y. Manaei (P 
V.F. Rlv. t.umdn' 

: - 	 - 
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H  I 

IN ME CENTRAL AUYIINISTRATIVE TRIaJN?L, 

GUWItIATI. 

• ( 

\ 	\•c 

JWZI}iATI BENc1, $ 

'A 

In the matter of - 

0.A. 3l8/96. ir/.  

Shxi . S. Das, 

Vs. 

Unionof. India & Ors. 

-2ND-- 

In the matter of 

Rejoinder submitted by the applicant. 

The appliclt above named, most humbly and 

respect3.illY begs to state as under s- 

1. 	That with regard to the statenits made in 

paragraphs 4 gid, 5 of the written statemet, the  piicent 

adnit only to the exteit of receipt of a cheque of 

) 	Rs. 43,208,1- ad categoriCallY deW the other statents 

by the applict aid further bags to state that the said 

paymet of Rs. 43, 208/- is also received after a lapse 

of 1 year 20 days after the retirnent of the applicant 

on superanrriation. The applicant dey the orrecthess of 

the electricity bill of Rs. 3000/- and the same is 

req.aired Verification before payment of the said 

electricit! 1ill. 

The... 
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The applicant i rther stou t3.y deny the oorrecthess 

of the bill of Ra. 411.36 and Rs. 27400(e*e over pment) 

shown in colurwi C & D of the anne,ire B/I and the applicant 

further categorically deny the arrecthess of the damage rent 

bill of Rs. 5,765.64 shaw in coluni ( of the Annexure P/i 

in this connection it is ought to mention that the applicant 

has obtained permission for retention of Railway cparter 

vide ADRM I  s order issued under letter No. ta..  

dated 9.8.95 for the period from 19 3.95 to 31.10.95 i.e, 

for a period of 8 months on normal rent basis, therefore 

question of damage rent cbes not arise at all, hence the 

damage rent bill is incorrect. Mreover, DCRG, cannot be 

withheld namely ecgis'of alleged recovery, for electricity 

bill and rent. Ihe respoflts in the instant case, delayed, 

the payment of DCRG. for more than 1 year.Thereby Railway 

have caused irrarab1e financial loss to the applicant 

Therefore, respondents are d.ity bound to pay interest on the 

total anount of DCRG, and also liable to refund, the balance 

RB. 10,000/- with 18% interest. The R4lwy Authority 

did not inform the applicant, regarding the bills shown in 

the Annemire - WI. otherwise. The same wuld have been 

paid by the applicant after verification of the since as all 

the bills are not prared correctly. 

XEQX 

Regardir3g..,,... 
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3 	- 

• 	 .garding brief case, in tes of Railway letter 

No. 2/262/4 dated 8.11.91 & 10.11.95, it is directed that 

in case of non rexn of the brief case, after 	of 4 

rears 1/10th of the origin a3. price may be recovered, 

whid stabd to Rs. 41.61 therefore the bill reovery in 

connection with brief case, 18 violative of Railway Rules. 

The app1ict have dily submitted the ADEM' s permission 

of retention of Raflay qiarter to A.P.O. Guwahati for 

nécessaj actiofl but it appears now the some has not been 

)fle by Railways. 

A copy of letter dated 11.10.95 letter dated 13.12.95 

and vexificition rort dated 30.10.95 and letter dated 

9.8.95, copy of snction of personal pay vide rneioranm 

NO,. 540E/l I( dated 	5.87,ind letter dated 10, 3.94 

rreseitation for paymt of Honorarium dated 10. 3.94, 

22,2.95, are enclosed as 1nneires, 4 0  5, 6, 7  8, 9. 10 

and U respectively. 

2. 	That your applicant categorically denies the  

stateme't made in paragraphs 5, 6 and 7 of the written 

stateents and further begs to state the pension has been 

righly cal aitated inciuding the person al pay, and the 

respondents are put to strectest roof to the von trary. 

The claim of padUng allowance was submitted on 13.3.2.95 

and the....... 
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and the same is now released, only on 28.9.96, vide 

cheqie of Rs. 2025/.. bearing theqe No. E 765528 dated 

20,9.960 through registered letter dated 26.9.969 

As regard Honorarium the claim was preferred jointly by 

the TI/G&thati and the applicant vide letter No. DRZ/LMG's 

letter No. T/NISC/121 dated 23.9.9 2 and 9.3.93 and the Joint 

bill was prepared, by th e 2W0. G&thati' $ Bill No. 8/125 

dated 27.7.93, & EB/505flN/395 dated 27.7.93 forwarded to 

DRJ/Acoounts/Lumdiflg to appeve paymt accord.thgl, the 

job for which the Honorarium is cl4med have been in the 

month of September, 93 and the bill was prared in the month of 

July 93, but the saJ* is till date not yet paid to the 

applicant even jfter his retirement on super5nnuation. 

The plicant represe ted to the concerned authorities from 

time to time but the same is denied arbitrarily., All the 

rreseitations are anneced herewith for perus5l of the 

Hon'ble Tribunal, 

in the cirountances the applicationdeserves to be 

allowed with cost. 

ERI P1 CATION. 

I, shri ArbQ)tb Shekhar Das, son of late Haran Candra Das, 
resident of Ulubari, Q.iwiati,, aged about 61 years, ão hereby 
declare and veriy the statements made in paragraph 1 to 2 
are derived from the records and the rest is .nj humble 
submission before the Honble Tribunal. 

Place : 
	 J 	 A9. 

Sign ature. 

Date 
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0iTIER IkX. 

Office o ~ the 
General Manger/N. E. Railway. 

N aligfl, Guwahati-1. 

No. V22/4/ 
	 Dated; 11.10.95. 

ibs iooarement of brief cases/leather bags. 

Iefs - 
 This officer NenrdUm of ev number 

dated 8.11.91. 

irther to this office Menor&tixfl q3o ted above, 

in view of. the escaletiop in cOst for the past 4 years 

it has now been decided to revise the cost of the entitlement 

of oficers/Insr/SuPet0rY staff for the procurement 

of brief cases/1Cther bags as under; 

Existing cost Enhan ced cost 
iTtC1. 

Re. 250/-  Re. 500/m'. 

Re. 350/- Re. 600/-. 

Re, 450/ Re. 750/. 

Rs, 500/- Re. 1000/-. 

Re. 700/- Re. 1200/-. 

Rs.1000/- 	Rs.1500/-. 

Re * 1.51 0 0/ 	To be decided 

on case by case 

bis. 

3. 

2. El igibilitYs 

() InspectOrs/iper 

visory staff 

in scale (2000- 
3200/( 2375-3500). 

isstt. Oificers. 

Sr. 	ale. 

( Jr. Selection Grade. 

(e) SAG. 

(i) officers in scale 

(7300-600). 

( AGM/G4. 
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Iflnx.4o 

3o 	ftn 'øwth 	tuE aid cOflditioi s must be 	o1iowed 

3* , th' 	piy thouid b 	obtine&1 1irugh Stores 

Drtat wf.th the per1)ppxovat o:C 

aticelfled PEcrn/DM i 	the case o 	oicer 

d EUpeVi&xy petoiiAe1 Jorkiflg under them, 

rd o 	the brief eese/b-g 	i11 al 	be 

decidet by the 	d 	titg oricers. 

3,2. Pr 	rE'iet cn ctily be made after e,iry o f  

it lifc time i.e. 4 	(tour) yers 	whEn th 

o3d beome 	un-servjcëble 	d uri.CLt fok use. 

3 3 1(Qmed 	 be depOsited 4th the 

Store Dep,  a rtm-n t under Zyo te. 

34, Iten will be treted  as in o1Ctc6 axticle/ 

eqiipment and Ehould be maintained in the 

ICd Stod 	ister ofz the oice cncezne.. 

. 3o5.. 
~ A , 

 case O; 	trser o 	0 	icer/ta 	he/he 

£t do&it the bri ef ceise/bag to the jtjjjg 

ofic 	unless trsCer, 	is s4thia tht ,  saffie 

rcice (hvthg the re bead Stock Register). 

pv>er entzy i'ut be made in th 	Deed Stock 

Rcgier 	d h&dL,.g over note. 

:3•. To get r6placement 	the bi 	S4/bg 

ew, one aSter expiry of its flonai lire, 

the 1d one i.s to be retuied. 	In case or 

ofl-retizY, . 

- -- - - 	 - 	 - 	 - -- - 	
I 

I 
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4. 

flo)r4t1ri1 O btLEC cres/b 	eCter its 

nori Ue, /iOth oC the t.tgini ost c 

• 	th brief cae/bg wiu. be  re ered/d€po sited 

Ctorn the C irCet$/St 	to supiy a new one. 

3,.7. ony those I n,spectors/&iperviaory 8taC who 

are recpired to catty 0Dnit1Iti1 documents 

and are to go out on bur euit1y will 

Ugible r brief cases/leather bags. 1s 

Car as pothle tl4a wi13 e  lirnitea to the 

Iflspectors/SuperV.toiy sts$ 

 

who are wking 

in sc1e ftll, 200032i)o/. & Rs, 2375.3506/., 

3. 8. The listio ,f auth stcflf will be reolded 

by th BOV/DM ocerne el 41 6 will be a,pxo'ved 

1r AI. 

This i ss. a Pus. 	 e otw.irrcce o P & COfd3 

and 	t 	oC 

- 	R.inçjh, 
(K.g) 	"."'' 

Dy, Gsierel M6 ager (G). 
Copy 	s •Z WPER r intorniatian, wid necessaxytio. 

Copy to s 
• 	•• 	 - 	•. 

PHOEs.; & EQs. 	 • 

XMs ICIR JPD.T1  LMG & T. 
• --: .:q/jG oC Ucers on inddt datçe*. 

thai/P B/Gwati, 
8ecretaxy, to GIN. (cci) /Mlign. 

• 
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tb 
The CM/0uwshati. 

Dear sir#  

subsi. 	cation report of RIY. 
Rai1WY Colony. 

Wrts. No. 58/A, N mnbari 

Refi-' 1) Your Office Order No, C2/QY/Z11ot/Com1/92/*$ 

(C/lU) dtd. 6402.1995. 

2) DPM, QW s Retettion Permission of Qrts, for 

eight inths N1. 4/Wu/Qr/13 1t&9.S.95. 

3) 	P)/LJ4C's Pin.1 Settlem€flt Case No. LMG/ 

PN/Tfc.) /3447 dt. 20. 2.95. 

we the undersigned h1cinc1 over ard taking over the 

be Wrt. in 	1ice with the above orders on 30.10.95. 

ours faith fully, 

1) Arte1b 5E2thjr Das. 
30/10/95. 

Z  

,r&EUbadth ar Das. 
Ex..CcMI,/GIY. 

tndrajit Das. 

31 oç/NGC. 

copy 11r inrnatio.i tX) $ 

1( D14(P)/LNG, fr final sett1EiflQt. 

Z ADRM/GBY .i. S4/-  Illegible. 30/10. 
3) ipO/QY.. 
4) IOW/1G (si3. - 	

Illegib le, 
30.10.95. 

5) E'/NLG (bs0 	- 

6) EF/PNO 	
v- 111tcible. 
6.4.95. 





Aw dw 
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hgnexire - 

To 
The j.p0/GIY, N.P.Rly. Guweti. 

(1bouh Piper 

sir, 
sub pidtng yrnt o Honorarium Bill of 1993. 

Refs (1) 	MG' s letter No /1&tsc./IM 
Lt. 23,9.92 & 9.1.93, 

Z Uifl No. 5'125 dt. 27.7.93 
E2/505/N/395 dt. V.7.93. 

Please re2er to my letter dt, 10. 3.93 wberein 
I have claimed that the Hatjmfor 	o (ch) 
sslary & Bnus to the staff mde the jurisdiction i.e,, 
f xoTfl CV4 to  ACT & = to 	TT Bron ch section ct2rin g 
DirgpU puza of 1992 ive LIOt yet beei p4d & a rly to 
ihich is awaited. 

It Ievc,,  io inrnteñ in the ODovc letter tht 1i%0/LMG. 
have rethr.n€d the abVe Bill Old rem,alk-C- c' tht the jotht 

i1l should be 	tcd d 	vial Bill should be 
prared a Bill bDr Re, 2603.00 w€s prepared. 

Hcwever, wthUt kriowinQ the tate of the no.p€'ment 
of Honoriim, 	fl 	 the. Origin.&I Joint co'*nercial 
& opertinc letter No, 	jLM d t. 23.9,92 to the 04 6 s & 
TX's of the c/Divis.o 	re diect.ed then to go for 

Z 1  t iou t 	p Vt% t bci' r X2 rg  Pu j 	£ tenbef9 2 
t to tile Stegg o. their. SaLarj 

It is also imtet thet will You Ie1se as ceteiri 
frm tour offer fzom my salari bill that I have elraun T.14, 
Bill c the nnth of Smtenbez/92. 

Drwa1 Of CCSh: certifiCatE 	the cashier of CY & 
,mILGalsoenclosed In my letter dt, 10. 3.93 

I an çjoing to be retirei from service on 26. 2495 i*ld 
relestiu0 yoi tOL  p1ese arrge pymC.ltv of the Honorarium 
of pt/92 to me by scprate at1 3 . 

YOUes fat thfuliy, 
SW- 111eçible 22.2.95.A 

(rCfled $dthar Des), 
XwAkAakft 
cciI/r'* 

m 3 	ttutg 
case afld the stfo r,cezned 
kx will be retirin get 
the E of 	b,'95. 

P1. •arre to clear the 

i:.$ aJove, 

bill. at th t. e earlies 
sV- Zlegible. 

23/2. 
Seal ... 	..•• 

Dt. 22.2.95, 

" 40 

- 
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In the Central Administrative tribunal, Guwahati Bench. Guwahatij 

- 

' 1 

• In the matter of 

OA 161/96 

• 	 Shri A.S.Das 

UOI & Others 

And- 

In the matter of 	- 

'2's, 	21atazt to 

the rjoinder submitted by 

theapplicant 

The i'espoents, most h-umbly and respectfully, submit : 

-, 	1) In reference to the parà 1 of rejoinder that the 

applicant retired from service wef' 1.3;95 .Thereafter he 
vacated the ruy. Qi 5  on 30/10/95. On 13/12/95 the 
applicant informed the respoent No.2 ttiat  he vacated 

• tho Quartei' on 30/10/95 and to process the sëttiàxrnt 
dues and in support he submitted seven documents as 
enclosures which arnecessary for.prbcessji the case 

of settlement dues. On receiving all these Papers except 

arrear bill, of ôlectricity for the period from the date 
of resumption i.e. 31/7/92 to November, 1994, the case  
of settlement due5 W3.s processed only withholdirg 
R3 1 000/— from DCRG fdr the above arrear pltricity bill 

SO that the earlypaymentof DCRG Can he made to the 
applian.t Accordingly a cheque Vo.E.759463 was ISSUOd, to 
the applicant on 27/2/96 which was acknowled by the 

applicant on 21/3/96 and thereafter R 2,383.15 was 
released from the withheldamount of Rs3,000/ deductir 

Rs 616 0 85 for arrear electricity bill for the period 

• 	
, 	Contc1.2—/ 
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31/7/92 to November/94 vide AB No. 62 I]N dtd 28/11497 

and CCT No. 64 PN dtd: 10/12/97 	 - 
- F 

The above position clearly shows that there was no 

delay and insincerity on the part.of the resPotents 

to release the DORG amOunt whichwasPaid to appliCant 

by issuing a cqu on 27/2/96 The delay was not 

caused by the resPoent s but by the applicant himsel$ 

due to the retentitn of Quarter and submission of 

requisite document.by  the applicant in late 

As to the store debit of R 41136 the repondents 

admit that there was some error detectod The amount 
of store debit for non return of brief Case should As  

41/— instead of.Rs. 41136 and aocordily the 

applicant was ntimated by the Di si.onal Railway 

Manager ( Coinercial ) vide his letter No./178-LM/57. 

dtd 22/9/97 

As to Rs272/ on icco unt of leave 	lary t 	respondents 

st at e t hat aL-i overP aymen t of Rs. 27 2/— was made to the 

applicant on account of leave salarY.afl1OUflt. The amount 

paid hould be R 4,040/— in place of. drawn amxnt of 

Rs 46,3 1 2/— . Ac.cordily Rs. 272/— beirg the difference 

was deducted as per calculation sheet annexed here4th 

As regards to damage rent of Rs 5,76564 the applicant 

has tried to suppress and conceal, some $4 facts. The 

fact is that the applicant submitted two aplicatior 
simultaneously, one to the Divisional Railway Manager! 

Lumding and the other to additional Divisional Railway 

Manager, Guwahati for retention of Railway quarter for 

eigit months on normal rent from the date of his retire 

mont.Eitherofthérn was not informed by the apiliCant 

that he applied for retention of Quarter,' tthe other. 
Accordingly Divisional Railway Manager, IRmding as per 

Railway 73oard 1 s letter 140.'E/G/85 QR 1/9 dtd - 15/01/90 

permitted 'him'to retain Quarter for 4 thonths on normal 

re'nt as is permissible vide , memorandum 1o.E/221/2/LM 

(Qrs;) P't.VIII dtd: 2/8/95,on the other hand Additional 

Divisizi al Railway Manager permitted the applic'ant to 

retain the Quarter fr. 8 months on normal rent from 

the date of his retirement wdich was not as per 

- 	 Ccntd.3/ 



as per provision of the Railway Board's abe letter, 

Now the applicant is iouá on the permission of retention for1 

eight months on normal rent and concealed the fact of 4 month 

permission on normal rent granted by the Division'al Railway 
Manager/Lumding which was as per Railway Board's above letter ,  

Thus the normal rent of 4 months was deducted and 	$ 
Rs. 5,765.64 wa deducted as damage rent for another 4 months 

The letter No.E/178-LM/57 dtd: 2//97, leave saly 

calculation sheet, permission of Divil.RailWay Manager/Lumding 

for retention of Quarter vide memorandum dtd 2/8/95 and R4r 

Board s letter. 15-1-90 are agnexed and marked as ArinO4l 

R/i,IJ2 ,fl/3 & R/4 -  respectively. 

2) 	That in refrence to 	ra- 2 of the rejoinder the 

state that the pension calculation taking, the Person. 

pay into account was wrongly done. The nnexure-8 41 to the 

rejoinder submitted by the applicant 1 mere a sanction 

memorandum and not the Railway Board's circular '"he same doQS  

not speak of inclusion of personal pay i'n the pensionary 

cilculation. As such the respondents do not take any cogniknce 

of the memorandum so far the pensioriary calculation i5 coern 

he applicant is put to the strictest proof/ production of 

or relevant circular on the basis of which he claims that 

that perona1 pay is to he taken in pensionary calCu1ation. 

The claim of honorarium is still under examination as the 

claim appear8to be a disputed one. 



_4s 

• 	 - vEraPICATION, 

I,Shri iütya £nd Thakur ,orIdt in N.F.Rly. as 

Divisional Per.sorne1 Officer, N..Riy/ Lumding, 

da-here'oy declare that whatis stated in the 

written statement for the rejoinder are trie,to 

best of my information received atid derived from 

the -0ff±cial records which I believe - to be true 

and I sign this verification on this 	 • 

day of December, 1997 in my office at Dimding 

on, proper p5uthority' 	- 

- 	•Divil.Personnel Officer, 	- • 	
N.F,Railway Lumding. 

Tt  

• 	- 	
-4 	SS-_ 

• 	- 	
'-: 	 - 
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NO f!4,&JUM- 	 OWI(C)'. e??Lce Lisdinø 
, 

•ii 	• 

Rsgsrdth the dKbaUM iii  M=Mt of .n rqbjrn 
Of bxaf aui by Md AJ.s * 

hft' som.&ett. c1 

- 

3~K 

partLs1. i*idLfjcttjn of this office latter undor uftm wo  
It Is intiantad that in .ximt of Rs 4140 Is to be tthtacted Inetuad of Ri 
41136 toesrds the non return it the brie? cams by Shri A.S,I at the tics 
of rstirmssnti ma aimt a? Ps 41.00 is being the met of the Otis? csasj 

/ 
For WvisIcnu1 Rly. ftmgWtowl) 
vr.nauway - 	ng 

Pi to*4 c%LG fbv Infbaatim $.s-; This I. An rstsrwce to d. • 	
1atts.4lIn1ie/r.iia,1gtore. dt.05.i0445; 

(2) *xi Ardhin&* SuId** 	CC/GHY, I.y qVS no . 50(A) 
Nsr& OW Rly WMI,, Qiwshetl, It stI.l'i.rup (Asses) fbr 

• 	 iflfWz tics plssw 

I1eg.3 uiuI/kjng, fbi U^Vmtimplssis 

or DivLsicng R1y 	as(ioi) 
N.f.Railoy, tdjn 

1 
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Office of 
---- 

UVLbLOL1uI_ \1Y.1fl8gerr) 
JUL 	

, 
-• 	 -. Lmdjng, 	 7 

P1/LMG hccordd snct1on the retention of Rly. Qrs, to the following perzons ftr retjrmnart/ trnsfor/Dopth etc. 

Cit 	f 	 Prjsjo 	fN7rn 	T 	P/rent. 
- . 1cto_ - _5.__ç9 

1. 

	

Sri GengaReni 	Ex.MI4unier/ 

	

Josowpr,. 	VS/LMG. 

__.. 
L/374(B)Type.... 	1.7,5 td 31.l095.j 	- 

I(B)HRLF cob- 
2. " 	&wesh Kr.Roy,Ht,C1erkJ 	: 

.LF/L5MG 
317'95, 

n/LMG 
H/17(C)typ..II 	 to. 30.i1.95. 	- 

- -. (ElGct)}{RLF 

3, " 	R'm Neresh 	5 .,.0S/II/NG 
Gupta. 	unr LF/NCC, 

30,6,gs 
c1ony/LNQ. 
Q23()typ-II 	0 1•7•95 t0.31,,10)54 	01,1195 to 28,2.96. 

 "- 	4swanj 1 r.Des.E 	FP01 under 31.7,94. 
at NC1, 	 -• 

T/98(B)typ.. 
IOW/BPB • II.K-renj iatty 01, 8 94 t0 	 : 0112.g4 to 31. 3,95, 

 " 	Ka11pda Roy, Ex.Crpenjer 
ündar I0W/BFB 

31,12.94. 
BPB 
54)at F irb 	01- 01 • 95 to 30.4,95. 	1.5.95 to 31.8.95. 
bidage polony/ 

- 	 - 	 . BPB,. 	 S 	 - 

''oei Cli. x.K ei,lThc1,r 
. IOW/J?D, 

31595.  
D0b nath. 
•N- tendrp Cli. 	Ex.•Sjrcj 	. 3I.1.95 

W/Mnundr 
- - 

Kanu L1 
.iOW/-IYfC. 

.- Ex.St Mster/ 304  06.95. 
B tr. wmic k. . 	 I. uni 	1NGC, 
.BrPjon(9ra Cii.. 	.Sg.master..i 31,3,95•  
Mplljlc. 

-- under YS/Nc1. 
Pritish Rn.Npg.Ex.CR/GHY, 3Q45, 
Ardodu -SkEerEx,CC MI under 28,2.95. 

M,GHY, 
Bptcha Tjwarj, Ex,P/Mcn under 31,3,95, 

YS/NGC 

E/37(B)typcj-..I 	61,6.95 to 309,9.50  
(1oc)at JID. 	.. .. 	 . 

E/8..tty.pe -..I 	01, 2.95 to 31,5.95. 
( n.Ic)et DTC. 

232(H)type-II 01.7.95 to 31.10 • 95 
at WOO. 
T/6U)NNGE, 	01,4,95 to 31,7.95. . 01.8,95 to 30,11,95•  

267/4 tyPe-Il 01.5,95 to 31.805. 	- 
at W/Gotnger/ 

MLG. 
 

- 5 &)type:.- 	t 	to 30. 6.g5 	- 

Nembarj/NLG. 	 - 

812(F)type..I. 	014,95 to 31,7,95, - 
at WOO. 

0•  

7. 	II 

8." 

_9. 	U 

10 	" z  

it 

2 1. 	' 

•.. 2 

~r 
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• 	 1 Sjnt. Sandhyngup.t'E ç .,W..M/ 	22.2.95., 
CPWI/H/LNG. W/0 Lta 	jsh 

741-K()at 22.2.95 to 21.10,95. 
South hill 

nguPt a. coony/LMG. 
2. Smt. 	 06.3,95 .SendIyaTR?n!'R,uthEx.3eep 

W/0 Let 	mer Ch Dr jver/DRM(W) 
SR'I-D 	t 
JIILF 

06.3.95 to 05.7.95. 

Bouth. 	. 	 LMG. 
colony- 

LMG. 
3, Smt,.&njali REn1 P Pul, 	Ex.S,...SWM. 	09.4.95. E/75...& type- Lc 

W/0 Late Pprash I(Eiec)Reljef 
Ch.Paul. yard c 

44  . 	 nt.Dipa Dey,W/0 Sri 	E 
. 

Hc1.Cler/ ,  05. 6.95. 746/E at S. 05. 6.95 to 04. 6.96. 
- 	 6hyinal Kr.Dey. 	under Di(M(P)/ H111 colony! 

LMG. Lf1G. 
.5. Smt.K?ipna.l3j -sws, 	Ex,Pajnter... 	28,4.95. 652(4)type-II. 28.4,95 to 27.4.96. 

W/0 Lte hra- 	unzr 1.0W/Li Elc.at LMG. 
dhan B1was, 	- 	 LMG. 

6. Sn1t.P.rmini 	rzi,Wt0 	x.stt.pro... .27495, . 	B3,Nw 	.27.4.95 to 26.4.96. 
Lte &ioy Krishn? S'rmn. grmar/Comu colony/LW), 

Centre /LMG. - 

7, Smt.MnkaDp-s,W/0 L, 	Ex.Peon/D&0/ 	03.5.95. H_j_'P at HRL1 03-5.95 to 02,5,96, 
.Birndr.C.h.DS 	 LMG. . .6o.ior1y/LMG V  

for 
N,.E/221/2/LM(Qrs)Pt.xIIIDtd,Luming . O2,-.8-95. V 

C 0 py forward for informationand necessary 	tjrn to:- 1.Sr.DME/LMG.,Sr.E/LMG,1N/I,II III.D0/LMG, 
•DSTE/LMG .Sr_ DE ,LMG ,Sr. DOM/LMG, S 	N/LMG , '.CMS/LMG.,DM/GHY. 2.WS/LMG ,L/LMG , N ,BPB ,I0W/BB ,JI1) ,DTC ,DMR ,DW, 
Ys/NG ,CS/G,W&MI/LMG cs/LMG;Iow/L/L1 ,M( 1iJ)/LMG,CPWI,XY ,Chl .1' ControlLr1LNG,PWI/DF,CPWI/H/LMG, 
OS(P)/LMG,Conmut3r CtruLMG. 
3. NU 	t/LMG,BPB.4,Sjcy.P 8 nsjon &sSocjatjon/LMG&BPB 5.Iflchargd of E Bill,OS/E0/Bill,0S/3&T,OS/Pass, 
in duPE.c?ta,  OS/FS  with 32 copies. 	

. 
for a,L4 

85 



yet 
Railvis Ministr 

S ... 	. • 	 S 	
fl.13.E.NO.. 	8,IO. 

	

E(G)85 c 1/9 	
New Delht,dad :i5.1.1990 

- 

P 	Xfe Eieneral JAanagers/FA & .CAOS, 	 ' 

All Indian Railways, CLW DLW,ICF, ietrO Ra&liY, 	 / 

Caicuttacand Wheel & Axle Piat, Bangalore. 

.The General Managers (Cohstr1Ct10n)/ C CAOs (Construction), 

Northea8tJ1flt 	Railway, Ma].igaon & Southern RailWaY, ' 

BangalOre. 	I  

me chief AintStrate Officer 
(Construction). fl.t 

Central Ral*aY Boay. 	 . .. 	.• 	. 

The recOr General/F, RDSO, Lucknow. 	 j •  

The officer on 5pcial 
Dty Rail Coach FactorY 	F 	tPO, 

L (Kapurthala), BP/C 
Chowk,'MaaY Market, .jalandhar City (Punjab).-1"i 

The Chief 	inistratiVe Officer, 	
P (RailwaYs), Delhi, 	 I  

.................................................
i..:I..  

4. 

The incipal, Railway Staff College, VadOdara. 	 , 

,The 	incipal, .R.I.S.E. &T. Secunderabad. 	i 

The pincial, lJt.I.A.T.T., Pune. 	 1 ) 

• • Thri!c1Paui1 	iM8E,, JamPlPu;*. •' 	 . 

The SecretrY, i1way Rates Txibunal, Madras - 8. 

The Chief Mmiflistrattve Off ider 	D.CW., PaÜala. 

- 

• S 	Sub: •Reteflt1O!0f 	
by Railway 

employees. 
*4 *** 

	

S 	 S 	 S 	 S 	 S 	

';•c 

The lAihistry of Railways have issued instructionS tfrorfl 
time to time egardiflg retention of railway quartersbYt>'.. 

..'. 

• 	
staff on..occUraflCe of various.events,c). 

railway officers and 
	• 

as transfer deputation, 
i 	

reti me, etc. They have now 
decided to ssue consolidated and comprehensive ins:trUCtion$ 

 

on 'the.subieCt as inthe 'Annexure' 1
n uper6eSSb0'L9fau S.  

previous instructionS. Requests from the.railWaY officers end 
SI:. 

staff for retention of the railway quarters on occurance of 
	' 

various events such as transfer, retirement, etc. should be 
regulated in trmS of the instructionS contained in the AnneXUre. 

S 	fr\ 	 S 

• 	
• 

S. 

0 



SI 	

• 	 1? 	. 

• 	 . 

-2- 

	

2. 	The' Wanistry of RailvIayS would alsoJike to emphasise., 
;that.beilefit of retention of railway accornodatiofl',bY employe..Pfl' 
occurrence of variouseVonts should.be allowed only totheteK .  

• permissible under' the rules/extant instructions .and,that no special 
cases should be made out forany relexatiOn 

	

3, 	The Ministry of Railways have also decided that special 
• orders alreacy issued by them in individual cases or in respect of 

certain specified employees to meet requirements of the Administration, 
in relaxation of the existing instructiOnS, will continue to subsist 
till the currency of the special sanctiOn. 

	

4. 	This issues with the concurrence of the Finance Directorate 
in the Mini'try of Railways. 

.Is. DHINGR..3 	• 
DESK 9FECER E.T'BLISHMiNT 

ILVAY BOARD. 

No.E(G)85QR1-9 	. 	'New Delhi,dated 15.010990 . 

Copy to A.D.A.l.(RaI1WaYS)(with 46 spaes) 

for Financial CommissionerRa1 lways 

No'.E(G)85QR1 	' 	..Delhi,dated': 15.01 .1 '990, . 	= 

Copy (with 35-spares) to. General SecretarY,NFIR,H. ,.-•: • - 

3 ChelrnsfOrd Road, New Delhi. ' 	 .'.: 

Copy •(witih 35 spares) to General SecietarY •JJPJ,. 
4 State Entry Road, New Delhi. 	 - 

topy to all Memberè" of the National Counc .il/DePartm'1ta) 
Council .and .Secrtary, -Staff Side,13-C Feroze shah Road, 'New Delhi. 

Copy 
 

to FROA, Fed.of Class-Il Qfficers Association. 
djWA 'A& 

for Seretary, Railway Board. 

Copy to PSs to:- CRB, FC, MS, 	, Adviser Staff, EDE, EDLM, 
• 	JDF(x)Ii 	, 	 . 

F(X)I(with 10 spares), d(Acc'.), LM(B), Sec(E), E(NG)I, 'E(NG)II 

Branches, Railway Board. 	 .. 

'S  

S 



4 	Sub:Reteflttofl of RailWay quarters by railway 	
S 

employees onccurteflCe o 
various ,vnt8 

uch as tn3fer retiem?t, etç 	
0 

	

• 	:' 	consoridated instrUCti0fl8' 	
0• 

deaf 

Permanent trflt 	

0 

(i) A railwaY 'éplOYee n transfer fr oe station to 

	

• 	•, another which necessitates change.Ot' resideflCei may be 

.peruitted to retaii the 	4000Rm 	at the 

former. stior of posting Id 	tod of 2 

• pentM n0rma 	
'" 	Ile 

ne ren 	request y; hekQYeeSj_.eduC8tt0fla  
___ ____ 

• mo $ on a men •of 
specialliCen fe9*Q1 

e 1' a ia e o 	eçe fee ren 	'• 	

S extension ' 

' on 	e afo_ed 	rod.1flaY.: 

round on 	o over.the turre 	
demic session n 

payiten08Pec 	cencefe0 	 -' 

iher request  made for retenti° of railway quarter 

on grçunds of sickness ofe or dependent member 

• 	 ... of the .railWY 	loy 	he will be qui 

t 
pxPdUCe the requisite ediCB3 Certificate f'roifl the 

eitboris gailway 1Sedical Officer for 'the purpose. 

I 	- 	 - 
(iii Th the event of transfer during th midChO01/ 

.ol1ege academic session, the 
permission to be granted 

by the competent authoritY for retentt° f tailY 

acconinodatt0fl in 
terms of ttem(l.) above will be subiect 

to This pro&ctiofl of he necessarY
Certificates from 'theU' 

concerned 	o611601lege authoritY. 

ion1.2 _ 

' 	eilWaY employee who has all india traflr liability 

the exigencies of public service, is posted on 

transfer to the N.F,RaI1WaY, excludifl 	
Uhar DiviSiOfl 

.jjUbe pertnitted.t0 retain a way acconinoda on . 

• • 	. ' 	
llotted '.tp him/her at the j35tatt°n of his/her . 

posting,fl: payment of 
,0 	,ent/g1ef 	rate of 

• 	

0 	
licenCefee/rent for the firSttW00nth5 and there- 
aftert14t° the normal xeit/flat rateOf licence 

	

• 	 •jee/rent. However 	
to 

KaUha DviS ion will contifle to get this benefit on 
• 	• 	personal basis. 	

0 • 	 • • 	 • • 	

0 

• (ii) 	StffPStQdtO the Katihar Division of N.F. RailWaV 

vii1 be governed by the rulS and orders, as applica-

• Ue to the generalitY of railway employees 
in regard 

• • 	 • 0 	

:o retention of quarters and payment of licence fee/ • 

rt'nt tieref, Th 	,tiibi1itY to these concessi ons  S  

o. staff initiallY posted on trfl5t.r to N.F.Ra3.JWV 

0 	
D.viSiofls, other than (atih3r, will cease if and when 	•, 

	

• they are posted to any station jnatihar'•1' : 	•;•. 

00 	 • 	

: 	

: 	
,'. 



2 

.Recia1 provision in respect of Northern_Rai1,a 
em 10 ees ostéd in febelhi7 1i7ea o'rrnsfr 

0 	 ai. 	 - - 

• 	An omp1oyee of the Northern Railway posted to 
Ministry of Railways (Ri1way Board) at New 
Delhi/Delhi area may be permitted to 'etain the 

• 	 Northern Railway quarter at New Delhi/Delhi • 	• 	ares for aperiod Of 4 months on. pa yment of 
• -• -. - normairent/flat rate of licence fee/rent. 

Further retêntin f or ?nother-two months on 
the..'grounds of sickness or f6r4 months on the 

• 	• 	grpvrds of education of children may be allowed 
sbeçt to condltiofls'.5et forth in para 1.1 

• 	above... This will be subject to..:- 

	

(i) 	that theernployee on transfer to Board's office 
inmëdiàte1y applies 'for allotment of General '. 
Pool acconodatjon; and 
4 	': 
that whenan allotment ismade' by the Directorate 
of Estates the employee accepts the allotment 

. . and noves to the accommodation within the 
permissjble.periçd, 	. 

An employee posted -at a statón in the electrified 
suburban area of. a Eailway may on transfer to another 
station in' the same electrified suburban,area, may be 

• permitted to.retain the railway quarters 'at the former 
station on payment of'normal rent/flat rate of 

• licence.fee/rent provided •:- . 	•; 

1.5. 

Land 
the 
way 

	

(i) 	the Railway Administration Is satisfIed and 
certifies that the concernedethpioyee can 

	

• 	conveniently commute 'fromthé forme.station 

	

• 	to the new station for performance of duty 
without loss - of efficiency; and •. 

the emp1oye 	Is not.z'equired to reside in an 
earmarked fialiway quarter. 

Retention of Railway accommodation by the Railway 
dfla 	. 	: 	': 	•.' 

The Railway Audit Staff on fransfer away from - 	
the railway concerned, may be permitted to 
retain.the'rai1v.'y quarter for a period of two 
months on payment of normal rent/flat rate of 
licence 'fee. In the event of retirement and 
death, the elioibility for retention of railway 

families of accommodation by 'retired Railway Audit StaffL 
deceased RailV1 ii be as under :-.. 
Auditff 	. 

	

t) 	Retirement : For a period of four months from 
tE daf retiremcnt on payment of normal 

• 	
• 

• - 	 - 

fr 	4 

1.3. 

1,4. 



:: 3 ::  ~
E) 

rent/flat rate of licence fee/Xtnt 
and the next 

four rnonths,Ofl educational or sickness account on 
payment of special licence fee, i.e., double the 
normal rent or double the flat rt.te of licence feel 

rent. 	 ' 

• 	 •..' 	 ': 
• 	 :. 

100  

•Deth: The family of a railway euit staff who 
Twhile ntvice Vjay be per'itted to retain 

the railway quarter for a peiçd of sixiuonths on 
payment of normal rent/flat rtc.ofTl'icence fë/ 

/ rent frola the date immédiatoly after the date of 

/ 	death of an emploYe!.,.-', .••. 

Retentlbfl of rai lway  

erVir,TflPl0Yee whos èeIected as an 
apprentice 

eithraePartmeflt3llY, or through thegR.6. 
may be 

lq4ed"tb retain the Railway quartc-rS at the stat-
• 	

• •: 	

Lonrdth where he/sh? proceeds .o.t'raifliflg, during 
• 	the period of his/her. appreniccEhiP. 

Note 	a)' Alltràn ferS  hould.,b 	eated88p9tt transfers 

• • •' 	 unless 
the orders'Of4traflSfe1 themselves specificallY' 

• 	 'indicate th at the 

b) In the case of
the normal rent 

means the rent required"tO::.b paid' by the house owning 

employees th-ter!nS0 L,th Min6trY. of Railway'S 
letterNo. E(G)77 R1_53.dated11.98 and E(G)67 

• 	c) Amembér'øf fa dly'ineafl 	
abando!' wife, as te case 

may be, and 
such 85 widow mother, dependafle brQtf r sisterare 

• 	 6trtobehClUded for"th purpOse of these 

concessions. 

• 	 d) The current.aCademtC' ssionref?! to annual academic: 

• • 	

courseericling with',anivaXamtflati0n\a 	not till the 

• , , 	 results thereof àë .äñnb  riced.' ltd0eS not alsoTnean 

the total duration df'ariy course,of study; for 

• 	 • 	
• • example, in respect of.,37eS deree COU±S, the 

current academic sessipn'meaflS firstor second or 
thirdyear of thé : .CoUrSe, as the Case may be, and not 

• • 
	 the total 	years. 

An employee will': have to' furniSh proper certificates 
from the 'recognised institution. Certificates for 
attending any part time course or any course not 
recognised by 'the Education DepartrflcrYt of the State 
is not acceptable for the purpose of retention 6. f 
railway quarter on educatigflal ground. 

• 	) In case an employee requests for retentiOfl of 	• • 
quarter on the g:ound of sickness of self or a 

• 	family member and also, on account of eductiOfl of a 
• • 	

child/hildrefl, the permissible periods for retentiX-, 

.........4/— • •  
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of quarter on the ground of sickness and/or.education 
will, run concurrently, and not'in separate spells. 

2, 	Teniporarj Transfer 

(1) 	During the entire period of titemporaryn transfer an 
employee may be permitted to retain the quarters at 
former place of posting on payment of normal rcnt/ 

Llicence feet fiat rate ofLrent. Temporary transfer should not, 
however, be orde'ed for a period of more then 4 
months unless there arepressirig circumstances. 

Temporary transfers of non-gazetted employees 
initially for a period In excess of 4 months or by 
extension of the temporary transfer for periods 
aggregating more than 4 months should be ordered 
per-sonally by an authority not lower than the 
Divisional Railway Manager. In respect of Gazette 
employees, such temporary transfers should be : --- .i 
ordered with theapproval .pf:,the.General Ianager. 

1n cases where temporary..transer Is converted into 
permanent vne the railway emp1yee'.may be allowed 
'to retain the-railway ecconuiodatjonat the old dut'' 

- station for-further periodas-amjssjb1e -on 
permanent transfer.n -.payrnent of rent as prescribet 
therefo±,frorn the dtevn which the employee is 
Informed of the permanent 	n .trasfer. . 'This period 
will be over and above' the period -already àllov'ed 
to the employee on.tempoThrytrahsfer. 

(iv) 	The Railway Administrations should. review all cases 
of temporary transfer well before 'expiry of the 
period of 4 months of temporary-transfer and decide 
whether the -temporary transfer already,-c-dered 
should continue to be tethpora-ry'-dj be converted into 
a permanent one, .to:ensure thatin 'thecases where 

• -temporary transfers are converted into permanent 
• ones, the total period of retention of railway 
quarters on payment of normal rent flat rate of 
licence fee/rent is orrn'a'liyrestricted to a period 

' 	
n 

of 6 months. 	. 	. 	. 

Note: If an employee already on temporary transfer to e statioh 
Is again transferred to yet another station either on 
temporary or on permanent basis, the permissible period of 
retention of Railway quarters as applicable in the case of 
temporary or permanent transfer will count from the date of 
transfer of the employee from the station concerned, for 
the purpose of retention of quarter at the original station, 
In the case of permanent transfer of an employee to 
another station from the station where she/he was on tem-
porary transfer, the limit of six months as in para 2(iv) 
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above, for retentionof quarters at the original station 
on normal rent flat rate of licence fee/rent will not 
apply. 

3. 	Deputation end Secondment In Inda 

Note 1 

,.flote 2 

In cases of deputation and secondments in. India 
includina deputation to other Ministries/Deprt-
mentS of the Central r State Governments and 
public sector UndettakinqS includinìg R.I.T.E.S., 
IRCON, COFOIS, CR15, Container CorporatiOn, 
Indian Railway F1nane Corporation endimilar 
other deputation, the railway employees will be 
required to vacate the railway accommOdation before 
their release by the RailwaY AdministratIon to 
probeed on -deputation. They will be required to 
produce documentary proof about vacation of the 
Railway accommodation before their actual release 
from the Railway post. 

Railway employees assigned to R.C.F. .-are excluded 
from -the-purview of the above instructions. 

Officers-and staff proceeding abroad through RITES, 
IRCON may be permi-tted to retain the Railway quarters 
in their occupation from the date of their release 
upto the date of their departure abroad subject to 
a maximum period of 2 months only on.recovery of rent 
at damages rate. The recovery of damages rate as 

• well as rele-vart telephone, water, electricity and 
other Bimilar charges would be the responsibility 
of RITES/IP.CON and recover.ies. éffécted by them 
on that account :shouid be -cre.dited to the Railway 
Administration áoncerncd. The Managing Directors 
of RITES, IRCON will be personally accountable and 
responsible .,for ensuring that the officers and staff 
are not permitted to leave the country unless they 
produce doqumentary evidence to show that the Rly. 
accommodation has.bec- n vacated by them. It may 
also be enSured that In no.  case any exception is 
made under any circumstances and aU such cases 
are strictly dealt with in the lIght of the afore-
mentioned provision. 	

5 

4. 	-Deputation abroad 

An employee on deputation abroad may be permItted, 
to retain - the railway quarters as follows: 

a) for the entire period of his deputation abroad 
provided family passage facility is not availed of; 

( 
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b) 	in case an employee avails of the family passage 

	

concession he/she may he permitted to retain the 	' 
quarters for .a period of 2 nonths or upto the date 
of departure of family in India, whichP'er Is '.. 

S 	 earlier. 

	

Note: I) "Deputation abroad" means transfer of P.n employee for 	
. 	t 

service abroc1, during which period 'pay and allowances' 
of the 	!oyee is charged to Government of IndIa 
revenues. 

flail''ay employees posted abroad in the Indian Missions. 
against posts pay and allowances of which are borne by 
the Ministry of Railways will.be treated as on perma-
nent transfer for the purpose of retention of quarter 
in India. 	 . 	 I 

Train1ri 	: 	 I  

I) 	M employee deputed for training in any railway 
or non-railway trainirig institue/place or to 
ettend seminar, conference, etc. ,rnay be perm.tte 
toretain the railway quarters for. the:period of 
training, seminar,'e -tc 0  on.paymont of normal ron L 
flat rate of licence fee/rent. 	. 	. 

 

- 

An employee deputedior training abroad under'an 
eidd scheme such as .Colombo Plan, etc. or at 
Government expenses may be permitted to.retain 
the railway .quarters for the entire period of• 
deputation for training abroad. 

When an employee already transferred from a stat 
ion is deputed for training in India or 'abroad 
during the permissible period for retention of 
Railway quarters at the.old station, the period 
retention of quarters.as admissible on transfer 
will be automatically got extended by. the period 
of deputation for training. :.The rent to be 
charged for the period of dOputtion for trainin 
w:ll be normal rent/flat rate of licenc. fe/ 
rent, if the training coarnences froraa date 
within the first two months of tranfor and 
specIal licence fee if it commcce after the 
first two months.  

f 

6. 	LevethcludthExtraordinaryjye; 

1) 	A Railway employee in occupation of rai.lway 
quarter may be permitted, while on leave for 
period not exceeding 120 days, to retain the 
quarter for the period of leave on pavnert of  
normal rent/flat rate of licarce fee/rert provid 

• 	( 	.r 

'I 



the authority anctioning the leav cc:tifieS that 
the employee concerned is likely to be posted, back 
to Old tation on expiry of his leave. 

When an employee tokos leave (LAP) before he/she 
is ordered to be transferred, he/she may be. permit- 

• 	, 	 ted to retain the quarter for the period of leave 
upto the date of transfer/relief on payment of 
normal rent/flat rate of licence fee/rent and 

• 	 thereafter he/she may be allowed retention of the 
• 	 quarter as applicable in case of transfer—on pay- • 	 ment of rent, as specified therefor. 

Whei .n employee takes leave after he/she is trans-
fei're'relicved he/she ma' k be permitted to retain 
the railwa' quarters at the old station for the 

• 	 period permissible in case of transfer counted 
- 	from  the date of reUef on pyent of rent, as 

• 	 specified therefor. The pericd of retention of 
quarter permissible in case of leave will not be 

• 	allowed in addition. 

• 

7. 	Leaveon Medical Ground 

; employee on medical leave may be permitted to 
retain the quarter for the full period of leave on 
payment of normal rent/flat rate of uicnce feel 
vent. 

Vnn an employee already on medical leave is 
odcrod to he transferred to another station, 
ret3nticn of Rail'ay quarter will be permitted 
fr the perio of medical leave on normal rnt/ 
flat rate of licence fee/rent and thereafter for 
periods as admissible on transfe± on payment of 
'rent as specified in case of transfer. 

an employee alcady rel.½v'd on transfer to 
another. station takes leavo 	medicl ground, the 
•perio for retention of flc1l'3y quarter on 
transfer will automatically get extended by the 
perioc of sanctioned ndical leave. During the 
oeriod of medical lcavc noI0irci. rant/flat ir of 
licence, fee/rent should be charged if thec-ciical 
lcve is taken from a date within the first two 
months of transfer and. double the flat rate of 
licence fee etc. if it is token after the first 
two months. 

8 1 	Maternitave 

An employee granted maternity leave may be 
permitted to retain the rai.]v'ay q'I..tor for the 
period of ratcrnity leave •phi iriy leaVe granted 

•' ....... . .8/- 
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• 	of 5 months. 

Leave Prepaatoty to Retirement 

An em1oyee granted leave preparatory to re ire-
ment may be permitted to retain the railway 

• 	quarter, for the fuli. period of leave on 	. 
average pay subject to a maximum of 180 days.  

der the  
rovis on of FR Fj 	 . 

An employee whortire from service under. he  
• 	provision of FR 5(i) my be permitted- to 	t1n 

• 	the railway c:uarter duing the period of°erned 	• 
• 	leave, not cxcec-dng 4oiths sanctioned pa-- 	 •• 

• 	paratory to retirement, or pymnt of rrnI 
- 	rent. 	The 	n-rssinn T 	rrinr r.+ir 	L- 

• 	railwy.qurter after retirc-mc.nt- will ot-b: 	-• 
available .o such a -retired employee, in 	:- 
addition. 	 - 

nticnbState GovenmentJUnion_Territories 
empi o 	onaffor.: 	S 	 .- 	 . 	 • 	 . . 

i\n elrp].o'ree of the Stete Government/Union : ;- 	--; 	• 	-: 
Territor' on deputation with the Indian Ra ii -  
'iavs nay, on repatriation to the parcnt Gorç, 
aent/Eepartment be permitted - to retain th .rail 
way quarter for a porid of 2 months from te 
date of aelief on pa 'mcnt of rormal rent 

Leave fX India : 

V1 employee on leave ex.Jnoia not o'coedin 
1 0 days may be pci'' -tt 1  to retain the quarter 
ol: paymeht of normz-J. rnt/flat rate of 
fE?/rent for, the entire pricd, prc•vided-t G. 

• 

er.ire period of lewe or any portion the - oof As 	• •: 
sp?ht outside India and the corpck-nt tr-hbity1. °  --
ccj tiies that the cro.0 )  e will ce rf-postJ to 
p];ce f  posting on expir-y of the leave perLod, •  

S'Lecvn : • 	 - 	• 	• 	 •- 

-5 	If the study leave is upto 6 months : 
- The Railway employee may be pormittea.to  

• retain the railway accormojation for the fu I 	• 
- 	period of study ] eave on ::rant of normal ient. 

- 	..............9/_.1._-, 
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ij) 	In CS 
study 3 eive extends beyond 6 monthS 

The railwaY employee may be permitted to retain 
the railway quarter for the first six months on 
payment of normal rent/flat rte of licence feel 
rent thereafter retentiOr of the r0iL"'Y eurter 
can be perr:iitted to a further period of six 
monthS or till the period of study leavP, vihich- 
vcr is less, on payment of spc&ol licerce fee 

or double the flat rate of lic:ence fec/lent. 

140 	tirement : 

4 railway employee on retirerilent flca1JdJng 
voluntary reti.:eeS may be permitted to retii-n 
the railway accommodation for a period of 4 
mnths on payment of normal rent/flat :ao cf 
licence fee/rent and the next 4 rnonth on  educa- 
tibn al or  sickness account on payment of special 
licence fee, i.e., doublethe normal rent cr 
double the flat rate of .iceflCe fee/rent. This 

is also applicable - to.au*dit stflff doing railway 

audit won:. 	- / 
/ 

• - 	16. 

a 

Resignation/diSmiss /rernoval 

An employee who resigns from service or is ds-
missed or removed frorr service may b permitted 
to retain the railway quarter for a period cf 
one month only on payraent of noxiial ci /flat 
rate of licence fee. 

1/eath 
The family o a railway employee who d.eS .,hile 
in service may be permitted to retain the 
way quarter for a period of 6 months on tymnt 
of normal rent/flat rate of 	5 ence 
from the date jmmediately afthr the date (1 

dcath of Pn empicyee 	This 10 cppli.e 

• 	. . udjt'st3ff doing railway audit v;r 

On dxpiry of the permissiblO/Permit 	period 
rdiccted an all tne above c.ses, the 	le - cnt 

of quarter in the name of the ernJ cyce at the 

old station will be deemed to 1v 	rina- 

ted automatically. fletentiofl oj uar 	by the 
er!pleyoe after expiry of the rrI:I 	ii:1: 1.criod 

• 	 will be treated as uncuthOri.Sed. 	')ur2'q the 
prriod of unnuthorisod occur.t.Cn L.C.°:1CYCC. 
shu1d be reui red to pay c:.fl.(:C 	C 	(' 2Ct 

t respect of the i: i I 	y 	............. 	on 

10/- 
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18. 

.: 

• 	:: 10  

• 	of damages rate of rent shàuld 	t be pend 	
on 

the ground that the employee has appealedthe 
case of the employee has been referred to Ie 
Ministryof Railways for regularisaiPfl of iundhe 
excess period of retention. If the VaPpel f 
the employee succeeds he will be allotd r 	. 
as due. 	 . 	. I • 	The General Managers pf Railway Administra on 

• 	and the Chief Administrative Officers of .. 
Projects/OrganisatiOn etc., may. assign thelOrk. 
relating to granting of permission for retèrtiOn . 

• 	of quarters to one or more officers in the 
Headquarters/Divisions as considered neceSr.Y. V 	 • 

These officers will be.xesponSible.for implren—. 
tti the orders regarding retention of quaHrs • 	 V  

issued from tine to time within the parame1drs 
laid down by this.Ministry. If severl QfcerS 
are •8ssigned this work j fl  Headquar erS/DiViSi0fl' 	V.  

an officer of appropriate levelhQu1d.be 	-. 	 V  

entrusted with the work of periodic.Yè 	V 

seeing andco_ordiflatiflg the work done-by lower.  
authority/authorities. 	. V 	

.• 

V 	• 	
• 
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